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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Miscellaneous Application No. 5/2025
In
Original Application No. 280/2024

In the matter of:

Ajay Arya & Ors. ... Applicants
Versus

State of Uttar Pradesh & Ors. ... Respondents

AFFIDAVIT OF COMPLIANCE

ON BEHALF OF RESPONDENT NO. 5 (M/S ANANT
ADVERTISING)

I, Satyendra Singh, S/o Devi Singh, aged about 43 years, duly
authorised signatory of M/s Anant Advertising, having office at SE-
003, Jaipuria Sunrise Plaza, Indirapuram, Ghaziabad, do hereby

solemnly affirm and state as under:

1. That I am the authorised representative of Respondent No. 5 in
the present matter, and [ am well conversant with the facts of
the case, hence competent to swear this affidavit.

2. That M/s Anant Advertising is engaged in the business of flex
printing of boards, hoardings, signboards, and posters since the
year 2017, operating from the abovementioned premises. The
nature of activities is entirely non-polluting and involves no

discharge of water, air, or hazardous waste. A copy of the Sale
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Deed, Electricity Bill, and Possession Certificate is annexed with
Annexure A-1(colly).
. That as per the Central Pollution Control Board (CPCB)
guidelines dated 07.03.2016, the business of deponent clearly
falls under the “White Category”, which denotes minimal to no
pollution load and thereby does not require Consent to Operate
under the provisions of the Air (Prevention and Control of
Pollution) Act, 1981 and the Water (Prevention and Control of
Pollution) Act, 1974.
. That this fact has been duly acknowledged by the Uttar Pradesh
Pollution Control Board (UPPCB) in its report dated 11.01.2025,
filed before this Hon’ble Tribunal, where it has been
categorically mentioned that the operations of M/s Anant
Advertising are not causing any pollution of air, water, or noise.
. That a Joint Committee comprising officials from the District
Magistrate Office, Ghaziabad and the UPPCB, inspected the
premises on directions of this Hon’ble Tribunal. The Committee
found the following:

a. No evidence of water or air pollution.

b. The activity was confined to printing and framework, which

is inherently non-polluting.

(2
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c. There was no fabrication, industrial production, or any

activity causing effluent or emissions.

6. That as per the report submitted by the Uttar Pradesh Pollution

Control Board (UPPCB) dated 11.01.2025, there is no violation
of prescribed environmental norms by M/s Anant Advertising,
including with respect to noise pollution. The report explicitly
states that the operations of the unit fall under the "White
Category' as per the CPCB classification dated 07.03.2016,
which signifies activities with negligible pollution potential.
During inspection, no noise emissions exceeding the
permissible limits were observed or recorded, and the
functioning of the unit was found to be compliant with the
applicable Noise Pollution (Regulation and Control) Rules, 2000.
Therefore, the allegations regarding noise pollution are
unfounded and not supported by any factual observation in the
said report.

That the business activities carried out by the deponent, M/s
Anant Advertising, involve only flex printing and framework,
which are entirely non-polluting in nature, as confirmed by the

inspection conducted by the Joint Committee and the findings

of the Uttar Pradesh Pollution Control Board (UPPCB) in its
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report dated 11.01.2025. The report clearly states that no
effluent discharge or air emissions were found during the site
visit, and the unit's operations fall under the White Category as
per the CPCB classification, indicating minimal or negligible
pollution load. Accordingly, there is no water or air pollution
generated by the deponent’s business, and the unit operates
fully within the norms prescribed under the Water (Prevention
and Control of Pollution) Act, 1974, and the Air (Prevention and
Control of Pollution) Act, 1981.

8. That the said findings were submitted in the Joint Committee
Report filed via email dated 10.07.2024 and referred to in the
order dated 13.01.2025.

9. That based on the aforementioned inspections and reports, no
violation of any environmental norms, be it air, water, or noise
pollution, has been attributed to our operations. The work is
limited to office hours, does not involve any machinery emitting
sound or pollutants, and conforms strictly with guidelines laid
down under relevant environmental laws.

10. That the premises occupied by M/s Anant Advertising is a shop
located in a commercial complex, Jaipuria Sunrise Plaza, and

has been under commercial tenancy since 2017. The shop is
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located in a complex along with other shops around it. The
operations carried out are commercial in nature and not
industrial, hence fully permissible under applicable zoning
regulations, subject to final clarification, if any, from the
Ghaziabad Development Authority (GDA). A copy of the
Photographs of the Shop is annexed with Annexure 2 (Colly).
That this Hon’ble Tribunal has directed GDA to clarify the
permissibility of commercial activity in this zone. We undertake
to abide by any directions or restrictions, if any, issued by GDA
pursuant to their zoning regulations. However, no adverse
findings or orders have yet been issued by GDA regarding the
legality of our occupation or activities.

That the Respondent No. 5 undertakes to:

a. Fully cooperate with any regulatory authority or this Hon’ble
Tribunal;

b. Take corrective steps, if and when directed by any competent
authority;

c. Continue operating in a non-polluting, eco-conscious manner

in line with CPCB and UPPCB norms.

13. That in light of the above, it is most respectfully submitted that

Respondent No. 5 has not violated any environmental norm and
is in full compliance with all applicable regulations. The
application filed against the Respondent is misconceived and

liable to be dismissed insofar as Re t No. 5is concerned.
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THIS DEED OF SALE 1S MADE AT GHAZIABAD (U.P) on this 7" day of Feb,
2019, between M/s JAIPURIA INFRASTRUCTURE DEVELOPERS PVT.
LTD., having its Head Office at 12A, Ahinsa Khand, Indirapuram, Ghaziabad
201010 through its Authorized Signatory Sh. Vikas Kumar S/o Sh. Vijay Singh
Rio "JAIPURIA SUNRISE GREENS" o Groos Housing Plot No. 12 A, situated
“L AHINSA KHAND, INDIRAPURAM, Teh & Distt. Ghaziabad (1P } vide Board's

Resolution dated 11.07 2016 heremnafier called the VENDOR/BUILDER (which

term shallinclude unless repugnant w the extent/context, his successors & assigns) of
the One Part.

Fo Jaigira s e Dey . ‘-\\
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BILL/REPORIT
| JAIPURTA SUtR|SE GREFMS
| UL WHANT
VAIPURIA INFRASTRUCTURE DEVELOPERS PVT, | ""':’D"::\'m";’flf;*r:'":"’;""MJ
L1D. INDIRAPURAM GHAZIABAD (UF) l. v
3 B Mo JPEL/Sep 24/ 322 [Reporlifig 1D kLl i
ir,“,.i. NoO [ of D0d {Peporting Mont! Sep 202
;‘ :M. ter No J 1150198 iflt,! aunted from 0 e 4
| i £ 10} - S
3 ’nmwr N | Catendra Singh Aerounted UP To J / |
: ‘- JAIPURIA SUNRISE GREENS v '
! LOT NO. 12 (A) AHINSHA KHAND INDIRAPUR o
, L{\M“M ; 4 P GHAZIABAD U.P. lectricity Charges | 1400/
] | = L
iat fiat No, ESEREE — < ®
.ﬂl\:};;“fyp:‘ ! L _l,_a_ggue Date . 10 —lo 2024
Load (KW I (| il . —
i ; Fix Grid Charges (@ | (434,00 *
Area Sq. FL. ' 595 e 0O/EN) ‘T M e Lm 2 A
28 : 5 Electricity Duty 7.5% | v
Type | Present Reading |Previous Rcadfng,tnnsumptlon Electricity Charges | & Surcharge 5. 07 8 by D SRR e !
Grid 646 0 | 646 | 9044 MMEGMO . b=
S e S B [ MHCOC
T  Fixed /Demand Charges Details i e BN
levdf’Demand Charges 1434005 ]
tlcclugﬂy Duty 7.5 % + Surcharge 5 22% 1 o 182,405 e
am + Common Area Electricity Charges, Lo e i -
,* Total Fixed Amount oo e R T e ¥ 5] Y 1616.40 e T
! S B2 _[ ‘i AT SR R ol Amount s
1 o -J__ g o o e e e S Gt BIN g 10660.40
d
Cheque Bounce Charges ge Ol
DG Fix Charges SRR
0 3 B
1 This is a computer-generated report. Hence requires No Oth_e_r_DLm_t SR,
z | signature Other Credit ol o e
: Wwater Charges U e
: Arrear Lo e 633248
' Payable Amount =] 5078
] - pPayable Amount after Due Date | 5484
Note: Please pay bill before last due date. After Last Due Date, Late Payment fee will be
’
pplicable.
" ._[ B e o e L e
I Last Paid Amount 22680 : i
’ Last Paid Date g e
i otes-
| 1-Payment by local Cheque /DD in favour of M/s “JAIPURIA INFRASTRUCTURE DEVELOPERS PVT. LTD.” (Subject to
{ [realization)
2- E & O.E. o e R A g N

- Electricity supply will be disconnected without any further notice after due date-15" of every month.

17- Contact Nos for Complaints- 9560607297, 9971692050. R

M
e 3
’\

TR i I e e o o R 1 " PR
e T T R AT R
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B
Ltpara tutrastructure Developers Poi Lad

(hagamerts Mos Hanke Heber Sgeotoch Pt Lid o
Ulrat Mo SHesd 40 ’.ll["dlm Sunree Pl 124, Aluass Khand, bbivapuram, Cluasisba (ol fin
P 0 SO8 000000 20 Limes) bax O 20425060 8

Begd Dibce  S-28 Gireen Park. New Diclh - 110001

Eoovmnl - enquiry o e grotp conn VIS s gl weos [amini-gronp oo

CIN Nac D LOTIIDE 1%l T n7suss

POSSESSION CERTIFICATE

POSSESSION CERTIFICATE FOR UNIT IN JAIPURIA'S SUNRISE PLAZA AL
12A, AHINSA KHAND, INDIRAPU RAM, GHAZIABAD, (UF)

s is o certify that Mr Satendra SinghS/0 Shri. Devi Singh has been allotted Unit  No

SE003 (Lower Giround Floor) i Jmipuna Sunrise Plaza. Indirapuram, Ghaziabad (1 Py

and has taken phvsical possession of above unit on 14/02/2019 NN
For Jauta e )
Hunded Over 1y wAh - Fuken Qver 1y
" |I" " } v
o &
{Authorized \u.,u;nun) I have taken over the
Jaipuria lnfnulrmtun Developers Pyt Lad, Possession of Unit No, SE-002
< N\
Witness: ' BN
: b ; <
Signature L A 2 Signature \
Name r, aeg uf."yf s Name; Mr Satendra Singh
Address Address: House no, 3 /L hotpur

Colony, Sector-63 Nowda L P

Date ’*J’J}o }

\/

Through Contractor: Date: 14" Feb, 2019

Jaipuria Group
REAL ESTATE DIVISION

An 1509001 2000 Certthed Company
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£ Wamonal GREEN TRIBUNAL, PRINCIPLE BENCI

IN THE MATTER OF: REF0RE TH NA No. 260/2024 MEW DELK |

AgHY ARYP & 072 Petitioner

. r ). g JERSUS
C1ATE OF Ur. % prg, ...Respondent
VAKALATNAM ‘ r
KNOW ALL to whom these pr?;ent shall come that |, .._(Zl’fﬁf’!l!!f.‘:@...&?'ﬂ.’-..‘.\. ;SPEDOJ),
i i Sany e Dlaga ) Jadinibiresh Ghasia bl

........................................

gggg/?f)?rz,
Qisa, Back SOF i s st o]
TJanePY R Fy T, ANURMG KyMak B33 ;
NakguL NigwAN D/7114/202

(hereinafter called the advocate/s) to be my/our Advocates in the above noted case authorize him: -
To act, appear and plead in the above-noted case in this Court or in any other Court in which the

PRV ER PR -1

same may be tried or heard and also in the g — iject to navmant of fe
separately for each court by me/us. 2: 2
To sign, file, verify and present ple: et
review revision, withdrawal, compromise or NGT OF DELHI COURT FEE o
deemed necessary or proper for the prosecuti 1500 Mg °¢ 4153473
for each stage.
R et 1111111 [T TTTT 6
To withdraw or compromise the said T

may arise touching or in any manner relating tc

To take execution proceedings.

To deposit, draw and receive monthly cheques, cash and grant receipts thereof and to do all other
acts and things which may be necessary to be done for the progress and in the course of the prosecution of
said case.

To appoint and instruct and other Legal Practitioner authorizing him to exercise the power and
authority hereby conferred upon the Advocate whenever he may think fit to do so and to sign the power of
attorney on our behalf.

And I/We the undersigned to hereby agree to ratify and confirm all acts done by the Advocate or his
substitute in the matter as my/our own acts, as if done by mefus to all intents and proposes.

And I/We undertake that 1/We or myfour duly authorized agent would appear in Court on all
hearings and will inform the Advocate for appearance when the case is called.

And I/We the undersigned do hereby agree not to hold the advocate or his substitute responsible
for the result of the said case. The adjournment costs whenever ordered by the Court shall be of the
Advocate which he shall receive and retain for himself.

And |/We the undersigned do hereby agree that in the event of the whole or part of the fee agreed
by me/us to be paid to the advocate remaining unpaid he shall be entitled to withdraw from the prosecution
of the said case until the same is paid up. The fee settled is only for the above case and above Court. I/We
hereby agree that once fee is paid, I/We will not be entitled for the refund of the same in any case
whatsoever and if the case prolongs for more than 3 years the original fee shall be paid again by mefus.

IN WITNESS WHEREOF I/We do heg%& set my/o%)]a d to these presents the contents of
which have been understood by me/us on this . €4, " day of . £1f. i TR 2025

Accepted, subject to the terms of the fees.
s @\/

Clients
(I identify the signatures of the
client who have signed in my presence.)




